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CENTRAL ADWM.INISTRAT IVE TRIBUNAL
- BANGALCRE_BENCH

Second Floor,
Commercial Complex,

ndiranagar,
BANGALORE~ 560 838,
Dated: 2 3DFC 1994
APPLICATION NO: 1089 of 1994.
APPLICANTS : Sri.K.Hanumantha,
vV/s.

RESPQNDENTS :~ The Director General,CSIR,New Delhi and
two Others.,

"l"o
l. Sri.K.Hanumantha,Son of Sri.H.Kariyappa,

Private Secretary,National Aerospace Laboratories.,
Bangalore-56C 017.

. The Joint Secretary(Administration),
2 Cguncil of Scientific & Industrial Research,
Anusandhan Bhavan,Rafi Marg,New Delhi-~110001.

3. Sri.M.Vasudeva Rao,Addl.C.G. S.C. ’
High Court Bldg,Bangalore-1.

Subject:~ -F‘orwarding nf -cepies of the Order~ passed by the
Central Administrative Tribunal,Bangalare.

mentioned “application (s
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CENTRAIL: ADMINISTRATIVE TRIRUNAL
BANGALORE RENCH

0.A. No.10R0/94

TUESDAY THIS THE THIRTEENTH DAY OF DECEMBER 1994

Shri Justice P.X. Shyamsundar ... Vice-Chairman

K. Hanumantha, .

S/o H. Kariyappa,

Private Secretary,

National Aerospace ILaboratories, _

Bangalore - 560 017. ++.. Applicant

V.

1. Director-General,
Council of Scientific &
Industrial Research,
Anusandhan Bhavan,
Rafi Marg,
New Delhi.

2. The Joint Secretary [Admn.],
Council of Scientific ®
Industrial Research,
Anusandhan Rhavan, Rafi Marg,
New Delhi.

3. The Direfctor,
National Aerospace Laboratories,
[Erstwhile National Aero-
*‘nautical Laboratory],
Kodihalli, Bangalore. .+. Respondents

{By Advocate Shri M.Vasdueva Rao .

Addl. Standing Counsel for Central Government ]

ORDER

Shri Justice P.K. Shyamsundar, Vice-Chairman:

1. The applicant who is working as Private Secretary
in the WNational Aeronautical I.aboratory in the pay

scale of Rs.2000-3500 upon discovering that one of

. his junior viz., Smt. Meera Krishna who was also a

'Private Secretary like him elsewhere was getting a

higher pay brought this anomaly to the attention of



placing his pay

. 1
Krishna vide Annexure A-9.
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of an official that brings about civil consequences

is required to be feplete with reasons and non-furnish-

ing of reasons is indeed a ground for successfully

impugning such an order. The order extracted above

suffers from the deficiency of being totally myopic
and doesv not give any basis or reasons for discarding
- the representation made by the applieant urging . .the
department not to take away the higher pay scale gran-
ted to h>im. Therefore, it is I am compelled to inter-

fere and hence quash the order Annexure A-32 dated

17.2.1994 and direct the department to take up and
consider the representation of the applicant agaiﬁst
them7v%or withdrawing the higher pay granted to him,
in an objective fashion and to dispose of the same
by giving clear and cogent reasons. The matter will
now go back to the 2nd respondent for passing a;' proper
order as indicated above. In case the applicant still

feels dissati‘sfied with ’ghe order so made it is open

to him to seek f.on—-—t—he‘ fedress in that behalf. No

costs.

Sd/-
N L~ u / i l
VICE CHAIRMAN
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Central Administrative Tribunal
Bangalore Bench
Bangalore




